CEMTRAL ﬁhMYHISTRﬁTIVé TRIBUNAL
PRINCIPAL - BENCH, NEW DELHT

A MO, 2602/2001

This the Ath day of February, 2003%

P, ]

HOMBLE SH. RKULDIP SINGH, MEMBER (1) \/E;

1. Babu lal
S/0 Late Shri Mahadey Rao
R/o Harkesh Nagar.
Okhla Tank,
New Delhi~110020.

. Ghanshvam Sharma
S/0 Late Shri Rikhi Ram
RA0-5/7, Maharani Ragh,
Multi Stary, CRRI Staftf
Colony, MHew Dzlhi.

Khem Rhadur

S/0 Lat Shri Kul RBahadur,

R/70 House No.C/0 ¥ijay Chaudbary,

Street No, 22,

MNexw Dalhi . ceJADDLIicants

[

(RBy Advocate: $h. Ashish Kalia)
Veraus
1. The Secretary, Indian Council
Tor Scientific and Industrial
Research, Rafi ahmed HMarg,
Mewhalhi 110001 .
Z. The Director, Central Roac,
Research Institute Mathura Road,
Mew Delhi. « o o RESDONdants

[By Advocate: Sh. Kapil Sharma)

0O R DF R (ORAL)

Ry Sh. Kuldip Singh, Member (1)

Applicants who were working as casual labour under fhe Central
Road Research Institute have filed this 0 seeking the relief
that .they should be grantec temporary status, regularisation
and aaual pay_f@r aanal worlk.,

z Respondents in their counter pleaded that the applicants
hawve: beeﬁ engaged  through a contractor il.e., M/is. Star
Securities and Allied Services, =o thaey could not file the 0p
as  they are not working under fhﬁ respondents and  they are

working only under the contractor. Counseal for applicant also




»

plaeadead that the contract as alleged by the respondents are o

Vaae,

?

sham  agreement and infact the applicants are working for e
FREp e aan s anly  and  the resnondsnts, in axoentiana l
aircumstannes, are reauired to 1ift the vell whether they are

working for the contractor or for the respondents.

. The Jlearned counael for respondents also pleads that as

I

par  the  Judament of Stesl Authority of India  ws. Maticonal
Union Water Front Workers 20010 (7)) JT 268, it is for the
adiudicator appointed under the Industrial Disputes fct o go
intn  the auestion whaether the respondents are working for the
contractor o far the reancondentis., Counss)  FTor the

resbondents  has  alzoe  referred to A judament  delivered by

corrdinate  bench in Qa=-3034/2001 in caze of arun Kumar WL

Secretary, Indian  Council  for Scientific and Industrial
Raezssarch whare in similar auestion has arisen and the O was
diemissad  with the liberty 1o the anplicants to apnroach the
appropriate forum for adjudicatidn of their claim.

invimw of thiz oblection raised by respondent T find that in
wiew of the judgement given by apex Court in Steel ﬁufh@rity
af  Ingia  (supra) the 04 filed by  the applicant is notb

maintainable and the same is hereby dismissed., Howevear, Thz

applicantmay apprroach the approoriate forum ---+ labour laws.

O d=s odismissed. No cosnts,
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